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5 	11,9.90 	Mr.B.K.8ahu, for the applicant files a memo stating 

that as the impugned order of suspension has alieady 
been iweke4,he wants towithdraw the Original Application, 

The Respondents have filed a copy of the order of 

of the suspensiona nnnexure_R/1) So, 

the applicant is allowed to withdraw the application and 

the case 	disposed of as withdrawn without costs. 

Vice-Chairman 
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